
T A 

NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

b 

- i 	~ I ~ 	I c, 	h ci s zl% c)t har, 6 e d ~-jv e r t ~ie c i, ar 1-1 e 

the matter, I do not see any reason 

further continuance of ad int erim 

-rder. It is rnade clear that 	-1 e ap- I if ti 	-)" icant 

3 t 0 c:~,cceecs in the 6.". he will be entitle,-

~~Ii his salary and other service benef it~! 

ani the date c)f termination till the d;J~,.e 

i:einstatement to the post, if any. 

order to 1-,~tj h sides. 

Date t 15.5.2002 

The &yplicant is absent on call. No 

steps taken by him to file Rejoinder and# 

therefore* pleadings are deemed completed. 

List this case for final hearing. 

AR A 

Order dated 23.5-2002 

Heard Shri Bijaya Kumar Nayak-3, AdV*Cate 

for the Applicant and Shri Sol-Jen&,. A-S*C, for 

the Respondents Und perused the records. 

The Applicant was engaged as Part-time 

Attendant at N-25 Rest House at Puri, weeof * 

1.9.2000 to work for five hours per day and the 

said employment was conditioned 'liable to be 

terminated by notifying the order in writirigO 
OWLV -00 

and,,,was governed by the PT (Rest House Attendants) 

Rules, The Applicant having faced a termination 

from service under Annexure-2 has approached ' 

this Tribunal for redressal of his grielvanc!eso 

It is the case of the applicant that by 
0- 

t ransf errinq,,,temporqry hand (like him) f rem 
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Talcher to Puri N-25 Rest House, the applicant 

has been thrown out of employment, It is the case 

of the Advocate for the Applicant that " one 

Temporary Hand should not be allowed to replace 

by another temporary hanaA.' 

In the counter it has been explained by 

the Respondents 
( as has been pointed out by Shri 

S-2-Jena, Addl.Standing CounseD that Respondent 

No*5 was engaged at Talcher since 4,5.1993, Due 

to reduction of work, the said Respondent No.5 

was found to be a surplus one and, in order to 

accommodate him, the Applicant; who was junior 

having been engagedoLn 1.9.2000;had to kaVex 

f ace the retrenchment. By the retrenchment of 

the Applicant from Puri) 

PuTins Respondent No*5 has been accommodated at K 
Puri. It is the case of the Respondents that 

Respondent Ne,5 has joined at Puri on 27,12.2001, 1 

At the time of filing of this case* an 

interim direction was given, and, after filing of 

the show cause by the Respondents, the interim 
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appearing f r direction, protecting the Applicant, was vacated.- 
R-1 to R-4 ha;bx-, filed 	 In the aforesaid premises, there can be c---)UntE,r. i-jr- ,- is directed to 
serve Ccopy Df the c--)unter no grievances by the Applicant for his titrench- 

in the api-licant by 29.4.20 2. 

1 ment/termination under Annexure-2. 
-5 c.)ntinues tj 

remain aosen 

t* 
REG' 

0 jil~ 

%A- 
chap and in view of his experiences gathered 

/a&~LA- Cb 
in course of his part -t ime,,"AL*t end ant at Puri 

Rest House, his case should recei-Oe sympathetic 

T 	
\17 

cOnsideration to give him an alternate job in 

the Postal Department. 

No doubt the applicant was it in part-time 

At this stagethe Advocate for the 

Applicant states that the Applicant is a poor 
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L,t. 29 .4. 2002 	 employment in the Postal Organisation, bu, 

Ld . ASC S U bro i ts t h a t 	terminee was f ixed to his employment. That being 
jis the applic4nt and the 

	

i s 	the position, before d i sang aging/ret renc hing/ -junsels are absent, he - 
handic,apped to serve a 	terminating his services, he should have been copy if the counter and 
prays for further tiffie t-,, 	put to notice to have his say in the matter. 
sc-rve the copy. Hear(f.. 

TimL-., granted till 	merely because he was in a part-time hand and that 

3.15~.2002 fc-ir service Df the his ka&az letter of engagement was conditioned copy of thf- counter. R-5 
h continue-s t,-) reinain absent. as aforesaid, the Respondents cannot have any 

_­7 - -L 
excuse for violation of the principles of natural 

"91 	 justicee Not able to ansWr cannot be a answer 

to the denial Of principles of natural justice. 

In the said premises, I am inclined to hold 

	

.-:)4 	that the retrenchment/termination/disengagedent 

of the Applicant f ram part-time Rest House 

Attendant at Puri cannot be allowed to stand in 

L17.. 8. 5. 2130 2 	
the touch stone of judicial scrutiny. If the 

surplus hand was to be accommodated, it was for 
Ld.:.'r.)unse I 	the apic .licant ackn,-_)w1edges receir- the Dep#rtjient,~; to find an alternate job for 
thit- c.-)i,,y of the c--.)unter 

and prays for time tJ f-Li-e Respondent NO,5 to adjust him; and/*r while 
,,.t-i­inder. Heard. 

2ime granted til4l 15.5.)., .*~mmodatins Respondent N**5 in place of the 

2.;")~J, 2 to file Rej,.)inder J , 	-i~-S Applicant, it was incumbent on the part of the 
ci,E,, _J'Lnues t-,) re,main a-) 

s 
en I— 

Department to suitably engage the Applicant in 

someother post in the Department since because Ak 

he has #athered some experience in the Department. 

In the aforesaid peculiar circumstances 

the Respondents are directed to explore the 

possibility of providing an alternate employment/ 

1~~~nqaqement fv~ the ApplicantJ f or which the 

Applicant rrust now make a representation to the 

Departmental authorities, within a period of one 

month from 	 Respondents must 

identify a suitable employment/engagement for the 

Applicant within a maximum period of three months. 

A 
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f r*m the date of receipt of such represent at ion 

from the Applicant. 

With the aforesaid observations and 

direction, this O-A- is allowed, but in the 

peculiar circumstances of the case, there shall 

be no Order as to cost s, 

M  m M"" 1"'! EMBElt(JUDICIAL) 

Laters Send copies of th.69 Order to Respondents 

at the cost of the Applicant, on whose behalf 

Shri BeKeNayak-3 undertakes to file the required 

postages by 24.5.2002. 

Upon furnishing the required pOstages 

as directed above, f ree copies of the order be 

made available to the counsels of both sides. 

AL) ERR JUDIC~~; 

ej) 

e2- 


